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{English] 

Pollution In Deihl 

·68. SHRI MADHAV RAO SCINDIA 
DR. BIZAY SONKAR SHASTRI : 

Will the Mln .. ter 01 ENVIRONMENT AND FORESTS 
be plea .. s to state : 

(a) whether despite all the steps taken by the 
Government and other agencies In pursuanc. of the 
Sup rem. Court directions for pollution control In the 
caphal, the pollution level In Deihl has allumed s.rlous 
proportions; 

(b) whether a special pollution control authorhy has 
be.n set up In Deihl; 

(c) If so, the details th.reof; and 

(d) the steps being taken for pollution control In the 
National Capital Region? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI SURESH PRABHU): (a) and (b) Pollution I.v.ls 
show a rising tr.nd In Deihl mainly due to growth In 
.conomlc actlvhy and Incr.as. In the number 01 v.hlcles. 
An action plan for controlling pollution In Delhi has 
b.an prepar.d by the Ministry of Envlronm.nt and 
For.sts. Th. Environment Pollution (Prevention and 
Control) Authority has been sat up und.r the 
Environm.nt (Protection) Act lor prot.ctlng and 
Improving the quality of the .nvlronm.nt and preventing, 
controlling and abating envlronm.ntal pollution In the 
National Caphal Region. Th. Authority will monitor the 
impl.mentatlon of the Action Plan. 

(c) and (d) A statement Is laid on the tabl. of the 
Hous •. 

Statement 

The Environment Pollution 
(Prevention and Control) Authority 

Th. C.ntral Government ha, con,tltuted an 
authority known as the Envlronm.nt Pollution 
(Pr.ventlon and Control) Authority for the National 
Capital Region. 

Th. m.mb.rs of the Authorhy ar. 

(1) Shrl Bhur. Lal Chairman 
S.cr.tary 
C.ntral Vigilance Commission 
New D.lhl 

(2) Smt. Klran Dhlngra 
S.cr.tary 
Gpvernment of the National 
Capital Terrhory of Deihl 
D.lhl 

Memb.r 

(3) Shrl Anll Aggrawal 
Dlr.ctor 

M.mb.r 

Centre for Sclenc. and Envlronm.nt 
N.w D.lhi 

(4) Shrl Jagdlsh Khattar M.mb.r 
Repr ••• ntatlv. of the Automobil. 
Manufactur.r, A,soclatlon 01 India 
Ex.cutlv. Dlr.ctor 
Marutl Udyog Llmh.d 
N.w Deihl 

(5) Shrl O.K. Bllwa. Conv.nor 
Chairman 
C.ntral Pollution Control Board 
New D.lhl 

30 

Th. Authority .hall .x.rclse the following pow.rs 
and function.: 

1. Issu. direction. for the purpo •• of prot.ctlng the 
.nvlronment, In r.,p.ct of complaint, pertaining to : 

(I) .tandard. for the quality ot the .nvlronm.nt 
In hs various asp.cts, 

(II) .tandard. for emission or dl.charg. ot 
.nvlronm.ntal pollutant, trom varlou, 
sourc •• , 

(III) r.strlctlon of ar.as In which any Industrl •• , 
op.ratlon. or proc .... s or clas. ot Industrl., 
or proc •••••• hall not be carried out or .hall 
b. carrl.d out subJ.ct to c.rtaln .af.guards, 

(Iv) procedur •• and sal.guard. tor the prevention 
of accld.nts which may cau ••• nvlronm.ntal 
pollutlort and r.medlal mea.ur.s for .uch 
accident., 

(v) proc8dure. and saf.guards tor the handling 
of hazardous sub.tanc ••. 

2. For controlling nhlcular pollution, take all 
n.c.ssary st.ps to ensure compliance ot specified 
.mlsslon .tandard. by v.hlcl •• including prop.r 
calibration of the .qulpment for testing vehicular 
pollution, en.urlng compliance of tu.1 qualhy standards, 
monitoring and coordinating action for traffic planning 
and manag.ment. 

3. Ensure malnt.nance of sp.clfled ambient noise 
standard., and have the pow.r to I •• u. direction. under 
the Environment (Protection) Act, Including banning or 
re.trlctlng any Indu.try, proc.ss or operation emhtfng 
nol.e. 

4. Monitor the progress of the action plan drawn up 
by the Ministry 01 Envlronm.nt and Fore,ts on pollutlbn 
In D.lhl as contained In the 'Whh. Pap.r on PollUtion 
In D.lhl whh an Action Plan". 
Th. St.ps b.lng tak.n for pollution control In the 
National Caphal R.glon are : 

(I) Th. Envlronm.nt Pollution (Prevention and 
Control) AuthorhV ha, b •• n set up lor the 
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National Capital R.gion tor prot.ctlng and 
improving the quality ot the environment and 
pr.v.ntlng, controlling and abating 
.nvlronm.ntal pollution. 

(ii) An Action Plan for the control of Pollution in 
the National Capital R.glon has been 
pr.pared. 

(III) Monitoring 01 air quality by the C.ntral 
Pollution Control Board through 10 ambient 
air quality monitoring stations und.r the 
National Ambient Air Quality Monitoring 
Program. Th. data g.n.rated forms th. basis 
tor the analysis ot the quality 01 air In the 
dlff.r.nt r.gions against the prescribed limits. 

(Iv) Efflu.nt and .mission standards for major 
sectors 01 air and water polluting Industri.s 
have be.n notified. Industries have been 
dlr.ct.d to comply with the prescribed 
standards. 

(v) Emission norms have been progressively 
tightened for emissions from vehicles at the 
manufacturing stage. Thes. carne into effect 
on 9.1.1990 with a tighter standard 
Introduced on 1.4.1996. A much stricter 
emission norm will be introduced Irom 
1.4.2000 lor all categories of petrol and diesel 
vehicles. 

(vi) Th. Government has drawn up a major 
program lor improvement of the quality of 
automotive fuels. Unleaded petrol was 
Introduced In Deihl lrom 1.4.1995 lor the use 
of new 4 wheeler petrol vehlc:l.s fitted with 
catalytic: converters introduced from this date. 
Low sulphur diesel 01 0.25°;' has been 
introduced in Delhi from 15" August 1997. 
Pre-mixed fuel oil mixture is being supplied 
in the retail fuel outlets to prevent sale 01 
100,. low quality oils. 

(vii) Introduction of cleaner fuels such as CNG, 
propane and LPG in In-use vehicles in ord.r 
to reduce emissions. 

(viii) Th. public transport system Is proposed to 
be strengthened by inducting 1500 bus.s of 
urban d.slgn Into the DTC fl •• t. 

(Ix) More than 200 prlvat. petrol pumps and 
woruhopa have b.en authorls.d by the 
Department of Transport, Government of Deihl 
for pollution checking, tuning of polluting 
vehicles and Issuanc. of Pollution Under 
Control Certlflcat.s. Pollution checking 
facilities are being Increased. 

(x) The Transport Departm.nt has launched 
public awaren ... campaigns In Deihl to 
educate people about the statutory punitive 
provisions related to vehicular pollution, 
health hazard •. and on the maintenance 

m.asure. for control of pollution from 
vehicles. 

(Ix) A system of synchronised signals, and better 
traffic management of most polluted 
inter.ectlons has b •• n Introduc.d. 

(xii) A number of pollution Indu.tri •• Ideated In 
non-c:onformlng area. In Deihl have b •• n 
closed or relocat.d to conforming area. 

(xiII) A .ch.me for s.ttlng up of common .ffluent 
tr.atm.nt plants In. dlff.r.nt Industrial ar.aa 
and .atat •• for tr.atlng .fflu.nts from clu.t.r. 
of smaH-acale Industrial units In D.lhl has 
b •• n taken up. 

(xlv) CI.anlng up of the rlv.r Yamuna haa b •• n 
taken up under the second phase of the 
Ganga Action Plan. 

(xv) EI.ctrostatlc precipitators have been Installed 
in three th.rmal pow.r plants in Dalhi, at 
Indrapra.tha, Rajghat and Badarpur, to 
prevent the release of ,usp.nded particulate 
matt.r into the atmosphere. Sulphur dloxld. 
and oxide. of nltrog.n are .mltted through 
stacks of specified h.ight to facllitat. wld.r 
dlsper .. ' .0 that the ground l.v.1 
conc.ntratlon. of th.s. g .. eous pollutant. 
are kept controll.d. Stack monitoring is done 
on a regular ba,ls. 

Poaching of RarelEndangered Species 

·69. Dr. AS 1M BALA : 
SHRI ANNASAHEB M.K. PATIL 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state : 

(a) wh.ther poaching of Tiger and rate .pecles of 
animals and birds contlnu •• to Increase unabatedly 
taking a h.avy toll of the animals and bird. of rare 
species while the GClvllrnment'. att.mpt of checking the 
poaching I. proving to be futile; 

(b) H so, the details of poaching In Id.ntifled pocketa 
of the country, State-wlse; 

(c) fre.h Initiatives under conald.ratlon of the Union 
authorltle. In co-ordlnatlon with State Govemmenta to 
deal with poaching menace more effectively during 
1998-99 and Ninth Plan period; 

(d) whether Government propose to Introduce a 
comprehensive law for the protection of different 
endangered speele' of flora and fauna; 

(e) II '0, the details thereof; and 

(f) the manner In which th. law will benefit our 
country from the commerclal.polnt of view? 

THE MINISTER OF ENVIRONMENT AND 
FORESTS (SHRI SURESH PRABHU) : (a) and (b) No, 
Sir, How.ver, sporadic c .... of poaching of wild 


